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hon Minister whether this colony is
going to be regularised or the settlers
are gomng to be provided with any
ether dwelling place, and whether
the High Power Committee will also
100k 1ntg the regularisation of
Sukanta colony?

SHRI K RAGHU RAMAIAH: The
High Power Committee has given its
repcrt 1 am not quite sure whether
they have gone into it. I shall bear
it 1n mind at the time of examination
of this report,
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SHRT K. LAKKAPPA - Recent state-
ments which have appeared in the
Presg have revealed that nearly hun-
dred projects are locked up in disputes.
1 would like to know the assessment
of the Government of the damage
caused in this regard as a consequence
of this delay so far as the river dis-
puteg are concerned. There hag heen
no decision takep in this regard by the
Government. So, it has affected the
boosting of agricultural production alsn,
for example, in Karnataka and varis-
ous other southern States.

SHRI KEDAR NATH SINGH: 1
have already stated about this.

SHRI K. LAKKAPPA: He hag not
answered. The damage hag been caus-
ed by this delay and I want to kmow
the loss which has been caused for so
many years for having faileq to solve
the river disputes throughout the coun-
try. 100 projectg are locked up. What
ig the Government's decislon to take
immediate steps in this regard, to boost
agricultural production in various Sta-
tes?
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SHRI KEDAR NATH SINGH: I am
very much concerned with the sugges-
tion made by the Member and we are
taking steps.

SHRI K. LAKKAPPA: He hag not
given information. This is a vital sub.
ject. The question is very clear. What
is the loss as a consequence of tihe
projects not having been taken up for
so many year<? By what time these
disputes will be solved? Can he give
some 1dea about it, so that we can
boot agriculiural production in the
country? It is a very relevant ques-
tion.

MR SPEAKER. You have had your
say in such a loud voice, Still he has
not answered! How can I give you
further protection?

SHRI K LLAKKAPPA: He has not
answered by question I am within
my right to put a question,

MR. SPEAKER: 1 don't come in the
way

SHRI K LAKKAPPA: A specific
question has been put by me

MR. SPEAKER- After all he has
taken so much pains and put it in such
a loud voice; you must do something
to satisfy him.

SHRI KEDAR NATH SINGH: 1
have already salg about this. We are
trying our best to solve this problem.
We are trying to bring all the concern.
ed States on the Table to discuss these
matters. Only very recently™we have
solveq certain problems betWeen Ma-
dhya Pradesh and Gujarat. This mat-
ter 1s being sorted out.

SHRI P VENKATASUBBAIAH: May
I know whether in the matler of na-
tional asset, 1t is only an accident of
geography that some Stales are In the
upper reaches and some States are In
the lower reaches and on no account
water which is national asset should
be allowed to go waste? A tribunal
was appointeq for resolvmg disputes
regarding Krishna river but we find
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that they are dragging their feet be-
cause of legal impediments placed in
the way by some States, I want to
know when the Award on Krishna
river water dispute will be placed on
the Table of the House. Secondly,
Andhra Pradesh Government has saia
that Godavari river water dispute
should be delirked with  Krishna
river water dispute, because 1t will
take another decade tgy settle the s
pute, with the result, that irrgat.on
facihties will be held up to the detri-
ment of the nation. To this what 13
the reaction of the Government?

SHRI KEDAR NATH SINGH: I
agree that it 13 a tune consuming thing
but we are trying our best to solve
them, as I have already stated. Ag re-
gards this Knshna tribunal it is at
the stage of clarification and no time
can be fixed for decision.

SHRI P. VENKATASURBAIAHR.
About Godavari waters the State Gov-
ernment has made a representation
What 1s the reaction of the Centrai
Government to that?

SHR1 KEDAR NATH SINGH The
Godavar1 Tribunal is a different tribu.
nal and a date hag been fixed for ite
hearing. Therefore, at this stage, 1t
may not be said what declsion Lhis
Tribunal will take. Bui we will lry
to normalise,

SHRI K. S. CHAVDA® The agree.
ment on the Narmada has been reacu.
ed among the Adviser to the Governor
of Gujarat and the Cluef Ministerg ot
Madhya Pradesh, Maharashira and
Rajasthan. But there ig no people’s
repregentative Government to seq that
this agreement is or 1s not in the in-
terest of Gujarat. Looking to the
importance of Navagam Project in Gu.
jarat will the Deputy Minister of Agri.
culture and Irrigation advise {he Prime
Minister with regard to the demang of
the people of Gujarat for holding eariy
electiong there. before the end of May,
19757
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SHR] KEDAR NATH SINGH: [t is

incorrect to gay that the Guajerat inter.
est i8 being overlooked. It Ts befog
looked after properly. The Adviser to
the Governor was consulted and all
the Chief Min(sters were consulted. An
agreement wag reachad that the Now-.
gong Project should be left and besides
that, other projects should be taken.
Four projects were taken jn Gujarat
and four were taken in Madhya Pra.
desh without any prejudice to the Tri-
bunal
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Minimum statutory price of sugarcane
recommended by Agricultural Prices
Commission and other
recommendations

+

*286 DR H P SHARMA
SHRI ¥ M MEHTA

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased o state

(a) whether the Agricultural Prices
Commussion has recommenfled an In-
crease of about 12 per cent in the
mimimum statutory price of sugarcane
for 1975,

{b) if so the reaction of the con-
cerned States and  Central Govern-~
ment therelp and how the sugar in-
dustry has reacted thereto;

(c) what are the other recommen-
dations made by Agriculiural Prices
Commission and  decisions taken
thereon and

(d) the sugartane production targetl
for 1975 contemplated to be achieved
with this rise in cane prices?





